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Y - . . , .
Sh. Terath Jeet Singh Chawla cees fpplicant
YETSUS
! Union of India e Respondents
Corams:-
The Hon'ble Mr. Justice 5.K. Dhaon, Yice-Chairman
The Hon'ble Hr. 8.M. Dhoundiyal, Member(a)
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Far the applicant | s Mone
For the respondents : Sh, P.P. Khurana, counse]
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(deliveraed by Hon'ble Sh. B.M. Dhoundiyal, Hember(#)
This 0.4, las  been filed by 5h. T.2.5.
1’ Chawla, PA, Central Water Commission, Ministry of Water

T

(a)  Payment of one day's salary for

19.10.1984  alongwith interast acc}ued
ti11 date on the amount at - %
adnissible rates, ag  deemed  fit.
Further, the respondents may also

kindly be directed to furnish the

applicant the relevant
¢ rulefsy/authority  under  which the
A
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salary for one day's casual Tleave
unde intimation of u.p.C. dated
19,10.1984 has heen withheld/deducted

However, in -the absence of any ' such

BN

authority, the respondent MNo.3

(Director,{8h. C. Sudhindra) CSWRS,

Mesw Delhi) may kKindly o
reprimande dfauvl sad far this

dictatorial tendencies/nature;

(h) To quash the order Nos.:

i) Mo.2/2/8A-Estt.1 dt. 19.10.15984;

iy No.lB/1/85-FEstt.1/3563 di.

2

11.6.1985;

i34)  No.2/1/85-¥ig. di. 11.2.1986.

(¢) - Expunction of nawanted & irralevant

remarks in C.Rs. for the year 1984.

By the impugned order dated  19.10.1984
{Annexure-D) Sh, Chawla was warned that he should mend his
ways and must implement the instructions of his superiors
and hehave in  a manner expected of a Personal Assistant.
Ary deviation and recurrence of the situtation would render
bim Tiable to  the disciplinary action under the Rules. By
the order dated 16.1.1985% and enclosed memorandum  dated
11.6‘1985ﬁ adverse remark in the confidential rolls for
the period from 17.4.1984 1o 16.9.1984 & 19.4.1984 to
31.12.1984 were conveysd to Sh. Chawla. By an order dated

11.7.1986 his request for expunction of these remarks  wWas



only partially accepted and a decision was conveyed that

[~ 5 I}

except for the remarks made against column-Mo.15(a) of his
confidential report for the year 1984 regarding fitness for

5 would remain.

1

promotion, all other remark

The applicant alleges that adverse remarks have

been given to him only because he drew attention of the
) .

higher authorities to certain caszes  of 11Tegal

’

gratification. He had also objected to remarks for two
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4 to 18.9.19
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.9.1984
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different period Ad.e. 17.4.19

o,

1

to 28.1.985 being conveyed by Sh.  Sudhinra, Director,

Central Soil & Materials Research Station though for the
garlier spell Sh. S5.B. Suri, the Chief Research 0Office
was his reporting officer. He has a?sé pleaded that “the

(:

confidential reports have not been filled up in accordance

with the prescribed procedure.

This application had earlier been dismissed in
default on 4.11.1992, as none appeared on that date and the
1earing. The applicant was not present even on  the
date of final hearing on 15.9.93. However, we proceed to
dispose of this 0.4. on the basis of the available records

including the original file containing the confidential

Counter-affidavit has been filed by  the

N

r g)ond”n . as regards the first relief,the respondents

have stated that the pstitioner was informed that the
salary for one day was released to him imme diately after he

submitted the application but he has not received the

¢
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. amount inspite of repeatedireferences. It appears that
~ Tater the amount has been deposited to thé government

account in bank.

. ts  regards memos conveying adverse remar !» and

ejecting his application, we have seen the original
. records.  While examining his representation for expunction
of thess remarks, the Director had reguested the MWinistry

!

. to consid

m

¢ the representation as prescribed under the
Rules.Though certain recommendations were made for deletion

of some remarks on the basis that confidential reports of
Sh. Chawla for the earlier periods as well as for the

followihg periods recorded his performance usually good and

atisf

o
iy

ctory, the competent authority i.e. JS(A) decided
that all the remarks may remain as the Dirsctor amploy

justified the remarks given by him.

In the facts and circumztances of the case, we
hold that the respondents cannot be faulted either for non
payment of one day's salary or for giving the adversse

entries in Lthe confidential reports by twe different
of ficers under whom he worked for the period in  question.
His r:presentatﬁom as well as comments of the Dirsctor were
duly considered by the Ministry and taking into account of

the circumstances, the Competent Authority had decided to

reject his representation. The applicant is not entitlec

to any relief and the 0.4, is hereby dismissed. There

will be no orders as to costs.
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